
CENTRAL AV 	;TRATIVE TRIBUNAL 

'N 	
PRINCIPAL BENCH NEW DELHI 

OA NO. 1185/2003 to 1212/2003 

This the 19th day of May, 2003 

H0I(BLE SH. KULDIP SINGH, MEMBER (J) 

......r).. 1111 	//2XO) . 

Dharamveer Singh 
Sb St. Ser Singh. 
Vi:I(age Majhri 	P0.Gobuhana. 
District .!hj jar (HaryanaJ. 

1ck..1111 163//22WJ 

äb.ar:Yadav. 
S/a Shr i Mohan Yadav, 
Vi (age Dabar Enclave, 
PJ).Jaffarpur Rautamor, 
.Diistrict Najafgarh, 
Ne' .DeIh11O073. 

11 Tt 8, 

Ki- shan Kmar.,... 
S/c Shri Fateh Singh, 
ViI(age Khedka Gujar, 	 '. . 

P.O.Dulheda, 	 • 

0i 1str;c1- Jhajhar(Haryana) 

Rainesh - 

S/a Shri Kartar Singh" 
'Ii 1 lage Majhri , 	 - 	 IC) 
P.p.Gobuhana. 	- 

District Jhajjhài' (Haryana) . 

H//2DX 

Jajdish. 
S/a Shr i Laddu La I 

- Vitage & P.O. Issapur, 
.New., Delhi-110013.. 

su~ra _i PraI-:ash 
S/o shrl Kowal Singh, 
VIII lage & P.O. Issapur- . 
New Delhi ---1 10073. 

Jailvir Singh. 
S/o Shri Nafe Singh, 
ViIIage Majhrl, 
P .0. Gobuhana, 
Di's-trict Jhajjhar (Haryana). 
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Anoop Scngh. 
S/o Shri Kedar Singh, 
ViHage&P.0. Issapur, 
New Dehi-110073. 

Famesh Chand, 
81° Shri Bishamber'Daya 
'Image & P.O. Issapur. 
New Delhi-110073. 

!N 	11 14V/2 

ui ioagn, 
:S/o Shri Saradara. 
ViIlage Májhri. 
iF .0. Gobuhana, 
District Jhajjhar (Haryana). 

Mahaveer Singh', 
S/oShri Ratanl Si-ngh. 
Village Khedka Gujjar, P.O.Dülhera, 
District Jhajjhar (Haryana). 

slhwar Singh. 
S/b Shri Mansa Ram. 
Vil age Majhri 
P . 0 Gobuhana. 
Ditrict Jhajjhar (Haryana). 
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Ravinder Singh, 
Silo Shri 1araChand, 
Vii lage Bho7apUr, 
P.O.Rathdhana, 
District Sonepat'(Haryana). 
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4 Dtparambeer, 
S4o Shri Suraj Bhan, 
Vi I Ilage & P.O. Issapur, 
New DelhE-110073. 

/2 

Rm Avtar 
S/p Sh. Jai Narayan, 
Vi'Hage&P.O. Badli. 
(Hryana). 
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Sat veer. 
/o Shri Rrn Chand, 
III age Majhr I 
.0 . Gobuhana. 
District Jhajha.r (Haryana). 

àm.. i 2ffD/2LU'J 

Ganesh Yadav., 
/o Shri Mohan Yadav. 
I lage Dabar Enclave, 

.0. Jaffarpur Rautamor, 
District Najafgarh, 
New Delhi-110073, 

aj Kumar, 
/o Shri Prithvr - . 
iiag:&PO;.1. ssaPur, 
ew Délh"i-110073.. 

— INIW It .Ulsff 

amesh Kumar, 
/0 Shri •Bal.want Singh, 
iHage Majhri, 
.0.Gobuhana, 
istrict Jhajjhar (Haryana). 

armanand, 
/0 Shri Bujan Singh, 

A. 
	illage Magri 

.0.Gobuhana, 
strict Jhajjhar (Haryana). 
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ohtash, 
/0 Shri Ramer Singh. 
iHage Majhr, 
.0.Gobuhana, 
istrict Jhajjhar (Haryana). 

ON 112//21DX3 

amman Singh. 
/0 Shri Sukhi Ram, 
illage&P.0. Issapur. 
ew Delhi-110073. 

him Singh, 
/0 Shri Sher Singh, 
illage & P.O. Issapur, 
ew Delhi-110073. 
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Suresh Das 
S/0 Shi i Chat tar Das 
vlHage&po Mitrau. 
New Delhi--•110073. 

Min..//2uJ[ 

Dha ramvee r 
S/o Shrj Sri Krishan. 
Village & P.O. lssapur. 
New Delhi-110073 

 

(By Advocate: Sh. L.C.GoyaI alongwith 4 	 Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

Versus 

National Bureau of P'ant Genetic 
Resources, I .C.A.R. , PUSA, 
New Delhi-hO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012. 
(Through its DirectorGeneral) 	 -RESPONDENTS 

0 FR UD E R ((111L)) 

I Wi II decide the OAs-1185/2003 to 1212/2003 together as 

common issue of facts and law is involved in these cases 

'.- 
I 



2. 	Applicants 	are aggrieved of 	the 	fact 	that 	despite 	the ir 

cont. inuous 	long 	service 	as 	casual 	labour 	as 	all 	the 	applicants 

have 	been 	appointed during 	the 	year, 	1977 	to 	1992 	at 	different 

times 	hut 	they 	have 	not 	been 	regularised. 	All 	the 	applicants 

claim 	that 	they 	have been working 	for 	the 	last 	so many 	years 

hut 	have 	not 	beeri 	regularised. 	For 	this purpose 	they 	have 

re I I ed 	on 	P 	scheme 	gs'.iecj 	by 	Ministr' 	of 	Personnel. 	Public 

Grievances 	and 	Pensions, 	Department 	of 	Personnel 	& 	Training 

vide 	the ir 	OM 	dated 	7.6.88. 	It 	is 	further 	stated:tht. 

respondents vide order Annexure A-i 	dated 29.10.99 has ordered 

that 	as per 	the recommendations of 	the committee 	constituted 

for 	the 	puipose continued 	in OM dat,ed 	I 688 	issued 	by 	the 

Department of Personnel 	& Training had approved the payment of 

wages 	to be made to 	the casual 	labourers engaged'a"t 	National 

Bureau 	.-of 	Plant 	Genetic Resources. 	Issapurand submitted 	that 

respondents 	are 	acting 	in piecemeal 	fashion and are 	issuing 

:'the 	.:orders 	based 	on 	the DOPT scheme of 	16.88büt:: 	are 	'not 
.: 	

... 	.- 	 . 	. 	. 

tegutarising 	the employees 	though there are vacancies 

3. .However 4 	counsel 	for 	applicants was 	unable 	to point 	out 	if 

4 
any 	junior 	to 	the applicants have been 	regularised or 	if 	any 

seniority 	I 1st 	is 	being 	maintained. 	Counsel 	for 	appi icants 

has 	also 	been 	unable 	to 	sat 1sf>'. 	if 	at 	all 	the 	applicants 	had 

ever 	made 	an 	rep resen t a t i on 	seek i ng 	regular i sat ion. 

AppI icant 	s 	counsel 	submi tted 	that 	though 	app- t i cents 	had been 

ag i tat i rig 	through 	the 	r 	union 	fcr 	regular isa t ion 	but 	i t 

appears 	that 	everything was ortl 	oral 	as 	no 	representation 	has 

ever 	subm I t ted by 	the 	tin ion 	lies been 	annexed Wi t h 	the OA . 	The 

fact 	that 	respondents 	had appl led 	the 	scheme dated 	7.6.88 	in 

piecemeal 	fashion 	as 	per 	Annexw'e A--i, 	so 	it 	is 	quite manifest 

that 	iespondents 	in 	spit if 	appats 	to have acceptedthe scfeme 
............... 

of 	7.6.88. 
- 
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I 	think 	these OAs can be disposed of at 	this 	initial 	stage 

itself 	without issuing not ice 	to the respondents 	w i t h 	a 

direction to them to examine the case of the applicants for 

regular isat ion. if 	the 	api icants 	can be regiilarised 	in 

accordance 	with the 	scheme dated 	7.6.88. The'' should pass 	a 

reasoned and spe-a'kr-(- n-'—, -* er thet eon 	 -TJ 	- 

5. 	For this purpose, let these QAS : ,.be treated as 

iepleseritat ion of the appi icants andsame be sent aiongwih 
- 

the copy of this order to the espondentsho &re directe&to 
.- 

, 	•••4 
I - 	 " 

pass a reasoned and speaking order therèo within a peIod-.of- - 
1 	 . 	r 

3 months horn the date of receipt of a copy I of this order nd , . - 

to 	see to i t that appi cents can be regularised wlthuAthe 

+ 	 - framework of the scheme 	OAs stands disposed àf' 

6 	A copy of this order be placed in all thef-t les 	 ' 

KULDIP  
Member (J) 
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